Sixth Lok Sabha
VI Session (20/11/1978 to 23/12/1978)

LOK SABHA
BULLETIN—PART I

[Brief Record of Proceedings]
Monday, November 20, 1978|Kartika 29, 1900 (Saka)

No. 177
11 AM.

1. Oath or Affirmation

Shrimati Indira Nehru Gandhi made and subscribed the affirmation
in Kannada and took her seat in the House.

2, Obituary References

The Speaker made references to the passing away of Shri Pattiam
Gopalan who was a Member of the Fourth Lok Sabha; Shri N. P. Da-
modaran who was a Member of the First Lok Sabha; Shri Shambhu
Nath Shukla who was a Member of the Constituent Assembly, the
Provisiona! Parliament and Fourth Lok Sabha; Shri Deorao S. Patil
who was a Member of the Third and Fourth Lok Sabha; Shrimati
T. Vedakumari who was a Member of the Second Lok Sabha and Dr.
Jivraj Mehta who was a Member of the Constituent Assembly and
Fifth Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark
of respect.

3. Starred Questions

Starred Questions Nos. 1—7 were orally answered. Replies to
remaining questions were laid on the Table.
4. Unstarred Questions

Replies to Unstarred Questions Nos. 1—61, 63—195 and 197—200
were laid on the Table.
S, Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Water (Prevention and Control of Pollu-
tion) (Second Amendment) Rules, 1978 (Hindi and
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English versions) published in Notification No. G.S.R.
515(E) in Gazette of India dated the 30th October,
1978, under sub-section (3) of section 63 of the Water
(Prevention and Control of Pollution) Act, 1974,

(2) A copy of the Fertilizer (Control) Amendment Order,
1978 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 426(E) in Gazette of India dated
the 23rd August, 1978, under sub-section (6) of section
3 of the Essential Commodities Act. 1955.

(3) A copy of the Report (Hindi and English versions) of the
Executive Committee of the Trustees of the Victoria
Memorial Hall, Calcutta for the year 1977-78 together
with the Certified statement of accounts.

(4) A copy of the Review (Hindi and English versions) on the
wgrking of Victoria Memorial Hall, Calcutta, for the year
1977-78.

(5) A copy each of the following Ordinances (Hindi and Eng-
lish versions) under article 123(2)(a) of the Constitu-
tion;—

(i) The Payment of Bonus (Amendment) Ordinance, 1978
(No. 3 of 1978) promulgated by the President on th
8th September, 1978. )

(ij) The Additional Duties of Excise (Textiles and Textile
Articles) Ordinance, 1978 (No. 4 of 1978) promul-
gated by the President on the 3rd October, 1978.

(iii) The Sugar Undertakings (Taking Over of Management)
Ordinance, 1978 (No. 5 of 1978) promulgated by the
President on the 9th November, 1978,

(6) A copy each of the following Orders {(Hindi and English
versions) issued under section 51 of the Government of
Union Territories Act, 1963:—

(i) S.0. 644(E) published in Gazette of India dated the
11th November, 1978 notifying President’s Order dated
the 11th November, 1978 in relation to Union territory
of Mizoram.

(ii) S.O. 645(E) published in Gazette of India dated the
12th November, 1978 notifying President's Order
dated the 12th November, 1978 in relation to  Unton
territory of Pondicherry.

(7) A copy of Notification No. G.S.R. 438(E) published in
Gazette of India dated the 30th August, 1978 containing
corrigendum to Notification No. G.S.R. 414(E) dated the
16th August, 1978, under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.

)
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(8) A copy of the Sugar Undertakings (Taking Over of Manage-
ment) Rules, 1978 (Hindi and Englisih versicns) published
in Notification No. G.S.R. 552(E) in Gazette of India
dated the 13th November, 1978, under section 21 of the
Sugar Undertakings (Taking Over of Management) Ordi-
nance, 1978.

(9) A copy each of the following Reports* (Hindi and
English versions) under sub-section (8) of section 10
of the Banking Companies. (Acquisition and Transfer
of Undertakings) Act, 1970:—

(1) Report on the working and activities of the Central Bank
of India for the year ended the 31st December, 1977
along with the Accounts and the Auditor’s Report
thereon.

(ii) Report on the working and activities of the Bank of
India for the year ended the 31st December, 1977
along with the Accounts and Auditor’s Report thereon.

(iii) Report on the working and activities of the Punjab
National Bank for the year ended the 31st December,
1977 along with the Accounts and the Auditor’s Re-
port thereon. '

(iv) Report on the working and activities of the Bank of
Baroda for the year ended the 31st December, 1977
along with the Accounts and the Auditor’s Report
thereon.

(v) Report on the working and activities of the United Com-
mercial Bank for the year ended the 31st December,
1977 along with the Accounts and the Auditor’s Report
thereon.

(vi) Report on the working and activities of the Canara Bank
for the year ended the 31st December, 1977 along with
the Accounts and the Auditor’s Report thereon.

(vii) Report on the working and activities of the United Bank
of India for the year ended the 31st December, 1977
along with the Accounts and the Auditor's Report
thereon.

(viii) Report on the working and activities of the Dena Bank

for the year ended the 31st December, 1977 along with
the Accounts and the Auditor’s Report thereon.

(ix) Report on the working and activities of the Syndicate
Bank for the year ended the 31st December, 1977 along
with the Accounts and the Auditor’s Report thereon.

" *The Reports were previously laid on the Table on the 4th
August, 1978.
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(x) Report on the working and activities of the Union Bank
of India for the year ended the 31st December, 1977
along with the Accounts and the Auditor's Report
thereon.

(xi) Report on the working and activities of the Allahabad
Bank for the year ended the 31st December, 1977
along with the Accounts and the Auditor’'s Report
thereon.

(xii) Report on the working and activities of the Indian Bank
for the year ended the 31st December, 1977 along with
the Accounts and the Auditor’'s Report thereon.

(xiii) Report on the working and activities of the Bank of
Mabharashtra for the year ended the 31st December,
1977 along with the Accounts and the Auditor’s Report
thereon.

(xiv) Report on the working and activities of the Indian
Overseas Bank for the year ended the 31st December,
1977 along with the Accounts and ghe Auditor’s Re-
port thereon.

(10) A copy each of the following Notifications (Hindi and
English versions) under sub-section (3) of section 114
of the Gold (Control) Act, 1968:—

(i) The Gold Control (Specifications of Standard Gold
Bars and Conditions of Refining) Amendment Rules,
1978, published in Notification No. S.O. 493(E) in
Gazette of India dated the 5th August, 1978.

(ii) The Gold Control (Specifications of Standard Gold
Bars and Conditions of Refining) Second Amend-
ment Rules, 1978, published in Notification No. S.O.
494(E) in Garzette of India dated the 5th August,
1978.

(iii) The Gold Control (Forms, Fecs and Miscellaneous
Matters) Second Amendment Rules, 1978, published
in Notification No. S.0. 496(E) in Gazette of India
dated the 5th August, 1978.

(11) A copy of Notification No. G.S.R. 441(E) (Hindi and
English versions) published in Gazettz of India dated
the 2nd September, 1978 together with an Explanatory
memorandum regarding levy of export duty of Rs. 50.00
per tonne on barytes, under sub-section (3) of section 7
of the Customs Tariff Act, 1975.

(12) A copy of Notification No. G.S.R, 463(E) (Hindi and
English versions) published in Gazette of India dated
the 20th September. 1978 together with an explanatory
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memorandum regarding exemption of certain brands
of Cigars and Cheroots from Excise Duty, issued under
the Central Excise Rules, 1944.

(13) A copy each of the following Notifications (Hindi and
English versions) under section 159 of the Customs
Act, 1962:—

(i) G.S.R. 445(E) published in Gazette of India dated the
6th September, 1978 together with an explanatory

memorandum regarding increase in export duty on
Coffee.

(ii) G.S.R. 447(E) published in Gazette of India dated the
7th September, 1978 together with an explanatory

memorandum regarding reduction in export duty on
Tea.

(iii) G.S.R. 448(E) published in Gazeitc of India dated the
7th September, 1978 together with an explanatory
memorandum regarding reduction in import duty on
electrical insulation paper board,

(iv) G.S.R. 449(E) to 451(E) published in Gazette of
India dated the 11th September, 1978 together with
an explanatory memorandum regarding reduction in
import duty on certain items imported for the manu-
facture of certain electronic components.

(v) G.S.R. 455(E) to 458(E) published in Gazette of India
dated the 16th September, 1978 together with an
explanatory memorandum regardmg reduction in
import duty on certain items imported for the manu-
facture of certain electronic components,

(vi) G.S.R. 464(E) published in Gazette of India dated
the 20th September, 1978 together with an explana-
tory memorandum regarding rate of exchange for
conversion of Swiss Francs into Indian currency or
vice-versa.

(vii) G.S.R. 465(E) published in Gazette of India dated the
20th September, 1978 together with an explanatory
memorandum regarding rate of exchange for conver-
sion of Canadian Dollars into Indian currency or
vice-versa.

(viii) G.S.R. 485(E) published in Gazette of India dated
the 1st October, 1978 together with an explanatory
memorandum regarding rates of exchange for con-
version of certain foreign currencies into Indian cur-
rency or vice-versa.
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6. Bill as Amended by Rajya Sabha—Laid on the Table

Secretary laid on the Table the Constitution (Forty-fifth Amend-
ment) Bill, 1978 which had been returned by Rajya Sabha with
amendments. s

7. Assemt to Bills

(1) Secretary laid on the Table the Press Councii Bill, 1978
passed by the Houses of Parliament during the last session and
assented to.

(ii) Secretary also laid on the Table copies, duly authenticated
by the Secretary-General of Rajya Sabha, of the following five Bills
passed by the Houses of Parliament during the last session and assent-
ed to:—

(1) The Maintenance of Internal Security (Repeal) Bill, 1978.
{2) The Passports (Amendment) Bill, 1978.

(3) The Indian Explosives (Amendment) Bill, 1978.

(4) The Metro Railways (Construction of Works) Bill, 1978.

(5) The Delhi Police Bill, 1978,
8. Calling Aftention

Shri M. V. Chandrashekhara Murthy called the attention of the
Minister of Home Affairs to the increasing trend of communal riots
in the country, and in Aligarh in particular where riots have been con-
tinuing for the last two months.

The Minister of State for Home Affairs made a statement in regard
thereto.

9. Resignation by Member
The Speaker informed the House that Shri S. D. Somasundaram,
an elected Member from Thanjavur constituency oi Tamil Nadu, bad

resigned his seat in Lok Sabha and his resignation had been accepted
by the Speaker with effect from 16 November, 1978.

10. Anncuncement by Speaker

The Speaker made an announcement regarding certain modifica-
tions* in the procedure for dealing with Calling Attention notices,

11. Statement by Mimister

The Minister of Defence made a statement regarding air crash on
19 November, 1978 involving an L.A.F. aircraft in which a large num-
ber of lives were lost.

_ Thereafter to express homage to the deccased, Members stood in
silence for a short while.
*Please sce para 1065 of Bulletin Part 11 dated 20-11-1978,
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12. Motion regarding Report of Joint. Committee—Extension .of
Time—Adopted.

Shri Narendra P. Nathwani moved the following motion:—

“That this House do extend upto the last day of the first week
of the next Session the time for presentation of the Report
of the Joint Committee on the Bill further to amend the
Khadi and Village Industries Commission Act, 1956.” .

The motion was adopted.
(Lok Sabha adjourned at 1 P.M, and re-assembled at 2.05 P.M.)
13. Matters Under Rule 377

(1) Shri Dhirendranath Basu raised a matter regarding reported
grant of Paper Conversion Licence to a big Unit thereby threatening
the existence of Units in the small scale sector.

(2) Dr. Vasant Kumar Pandit raised a matter regarding function-
ing of the Film Finance Corporation, the Indian Motion Pictures Ex-
port Corporation and the Hindustan Photo Films.

(3) Shri Janeshwar Mishra raised a matter regarding strike by the
Pharmacists. -

(4) Shri Samar Mukherjee raised a matter regarding reported re-
sentment among the workers and employees over the Industrial Rela-
tions Bill.

14. Government Bills—Passed.
(i) The Bolani Ores Limited ( Acquisition of Shares) and Miscellaneous
Provisions Bills, 1978 ’

The motion for consideration of the Bill was moved by Shri Biju
Patnaik.

The following Members took part in the debate:—

(1) Shri Dinen Bhattacharya
(2) Shri P. Rajagopal Naidu
(3) Shri K. A. Rajan

(4) Shri Saugata Roy

(5) Shri A. Asokaraj

(6) Shri Dhirendranath Basu

Shri Biju Patnaik replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clause 2 was adopted, as amended.

Clauses 3 to 28 were adopted.

Clause 1 and the Enacting Formula were adopted.

(P.T.O.
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The Preamble was adopted, as amended.

The Long Title was also adopted.

The motion that the Bill, as amended, be passed was moved by
Shri Biju Patnaik.

The motion was adopted and the Bill, as amended, was passed.

(#1) The Prize Chits and Money Circulation Schemes (Banning)
Bill, 1978

The motion for consideration of the Bill was moved by
Shri H. M. Patel.
The following Members took part in the debate: —
(1) Shri Laxmi Narain Nayak
(2) Dr. Ramji Singh
(3) Shri A. Bala Pajanor
(4) Chowdhry Balbir Singh
(5) Prof. P. G. Mavalankar
(6) Shri R. L. P. Verma
(7) Shri Ram Murti

Shri H. M. Patel replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 1o 11 were adopted.

Clause 12 was adopted, as amended.

Clauses 13 and 14 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill, as amended, be passed was moved by
Shri H. M. Patel.

The motion was adopted and the Bill, as amended, was passed.
15. Government Bills—ander comsideration

(i) The Britania Engineering Company Limited (Mokameh Unit)
and the Arthur Butler and Company (Muzaffarpore) Limited (Acqui-
sition and Transfer of Undertakings) Bill, 1978

The motion for comsideration of the Bill was moved by Kumari
Abha Maiti.
The following Members took part in the debate:—
(1) Shri Dinen Bhattacharya
(2) Shri Shrikrishna Singh
(3) Shri Ramdas Singh



(4) Shri R. L. P. Verma

(5) Dr. Ramji Singh

(6) Shri K. A. Rajan

(7) Chowdhry Balbir Singh

(8) Shri Dhirendranath Basu
(9) Shri Vinod Bhai B. Sheth

The discussion was not concluded.
(ii) The Water (Prevention and Control of Pollution) Amendment
Y Bill, 1978
The motion for consideration of the Bill was moved by
Shri Sikandar Bakht.
The following Members took part in the debate:—
(1) Shri P. Rajagopal Naidu
(2) Dr. Ramji Singh
(3) Dr. Saradish Roy
(4) Chowdhry Balbir Singh
(5) Shri M. Ram Gopal Reddy
(6) Shri Shrikrishna Singh (Speech unfinished).
The discussion was not concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st November,
) 1978). .

x.

AVTAR SINGH RIKHY,
Secretary.
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LOK SABHA

BULLETIN—PART I
, [Brief Record of Proceedings]

Tuesday, November 21, 1978|Kartika 30, 1900 (Saka)

No. 178
11 AM.

1. Starred Questions

Starred Questions Nos. 22—29 and 34 were orally answered. Re-
plies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 201—255, 257—297 and
299—400 were laid on the Table.

) 3. Papers Laid on the Table
The following papers were laid on the Table:—

(\1)/ A copy of Notification No. G.S.R. 473(E) (Hindi and Eng-

lish versions) published in Gazette of India dated the 26th
September, 1978 authorising the Chief Officer, Depaty
Chief Officer and Assistant Chief Officers attached to the
Department of Non-Banking Companies, Reserve Bank
of India to institute penal proceedings for offence punish-
able under sub-section (6) of section 58A of the Com-
panies Act, 1956, issued under section 621 of the said
Act.

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 9 of the

Representation of the People Act, 1950:—

\(1}5.0. S08(E) published in Gazette of India dated the

19th August, 1978 making certain amendments in the
description of the constituencies in Schedule XI of the
Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976.

[P.T.O.
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QD S.0. 520(E) published in Gazette of India dated the 28th
August, 1978 making certain amendments in the des-
cription of the constituencies in Schedule VI of the
Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976.

{9} S.0. 555(E) published in Gazette of India dated the
12th September, 1978 making certain amendments in
the description of the constituencies in Schedule XX of
the Delimitation of Parliamentary and Assembly Con-
stituencies Order, 1976.

U¥ ' S.0. 565(E) published in Gazette of India dated the
25th September, 1978 making certain ¢orrections in the
description of the constituencies in Schedule XIII of the

Delimitation of Parliamentary and Assembly Constitu-
encies Order, 1976.
(3) A copy of the Seventy-fourth Report of the Law Commis-

sion (Hindi* version) on proposal to amend the Indian
Evidence Act, 1872, so as to render admissible certain
statements made by witnesses before the Commissions of
Inquiry and other Statutory authorities.

# A copy of the Railway Red Tariff (Sixth Amendment)
Rules, 1978 (Hindi and English versions) published in
Notification No. G.S.R. 1293 in Gazette of India dated
the 28th October, 1978, issued under section 47 of the
Indian Railway Act, 1890.

4. Calling Attention

Shri Amar Roypradhan called the attention of the Minister of
Shipping and Transport to the reported strike by port and dock
workers and its repercussion on loading and unloading operations in
the port areas and on public exchequer.

The Minister of State for Shipping and Transport made a state-
ment in regard thereto.

S. Report of Committee of Privileges
Prof. Samar Guha presented the Third Report of the Committee
of Privileges.
6. Government Bill—Introduced
\/Bm'T;l;-;?.ddmmal Duties of Excis= (Textiles and Textile Articles)

.m English— vcr-sio;;.;f ‘i‘ch ...v;‘_h.... | .,;._ B . e
24th August, 1978. eport was laid on the Tnbleéon the
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7. Statement Regarding Ordinance—Laid on the Table

An explanatory statement (Hindi and English versions) giving
reasons for immediate legislation by the Additional Duties of Excise
(Textiles and Textile Articles) Ordinance, 1978, was laid on the
Table.

8. Matters Under Rule 377

(1) Shri K. Gopal raised a matter regarding selection of players
for Indian Cricket Team that toured Pakistan.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)

(2) Dr. Ramji Singh raised a matter regarding reported distur-
bances in Bihar on the question of reservation for backward commu-
nities in Government services.

(3) Shri Eduardo Faleiro raised a matter regarding need of legis-
lation for reforms in electoral system.

(4) Shri Brij Bhushan Tiwari raised a matter regarding reported
shortage of fertilisers and diesel in Uttar Pradesh.

(5) Shri Ahmed Hussain raised a matter regarding reported suffer-
ings faced by People of Cachar and Goalpara districts of Assam
due to dacoities from across the border of Bangladesh and inaction
on the part of police and Border Security Force.

’

9. Government Bills—Passed

(i) The Water (Prevention and Control of Pollution)
Amendment Bill, 1978
Discussion on the motion for consideration of the Bill moved on the
20th November, 1978 continued.

The following Members took part in the debate:—

(1) Shrimati Parvathi Krishnan
(2) Shri Ugrasen

(3) Dr. Karan Singh

(4) Shri O. P. Tyagi

(5) Shri A. Asokaraj

(6) Shri Ram Murti

(7) Shri Vijaykumar N. Patil
(8) Prof. P. G. Mavalankar

Shri Sikandar Bakht replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

[P.T.O.



Clauses 2 to 22 were adopted.

Clause 1, the Enacting Formula, the Preamble and the Long Title
were also adopted.

The motion that the Bill be passed was moved by Shri Sikandar
Bakht.

The following Members took part in the debate:—
(1) Shri Shrikrishna Singh
(2) Dr. Sarojini Mabhishi
(3) Shri Sikandar Bakht

The motion was adopted and the Bill was passed.

(ii) The Britania Engineering Company Limited (Mokameh Unit)
and the Arthur Butler and Company (Muzaflarpore) Limited .
( Acquisition and Transfer of Undertakings) Bill, 1978

Kumari Abha Maiti replied to the debate on the motion for con-
sideration of the Bill moved on the 20th November, 1978.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 to 33 and the First Schedule and Second Schedule were
adopted.

Clause 1, the Enacting Formula, the Precamble and the Long Title
were also adopted,

The motion that the Bill be passed was moved by Kumari Abha
Maiti.

The motion was adopted and the Bill was passed.

(iti) The Repeakng and Amending Bill, 1978, as passed by Rajyva
Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Shanti Bbushan.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 10 4 and the First Schedule and Second Schedule were
adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted. .

The motion that the Bill be passed was moved by Shri Shanti
Bhushan.

The motion was adopted and the Bill was passed.
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10. Government Bill—under consideration

The Suppression of Immoral Traffic in Women and Girls (Arienament)
Bill, 1978

The motion for consideration of the Bill was moved by Shri Ptatap
Chandra Chunder.
The following Members took part in the debate:—
(1) Shri P. Rajagopal Naidu
(2) Shri Laxmi Narain Nayak
(3) Shri Vayalar Ravi
(4) Shri O. P. Tyagi
(5) Dr. Ramji Singh
(6) Shrimati Bibha Ghosh Goswami
The discussion was not concluded.

6.01 P.M.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 22nd
November, 1978).

AVTAR SINGH RIKHY,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, November 22, 1978/Agrahayana 1, 1900 (Saka)

No, 179
11.02 A M.
1. Starred Questions

Starred Questions Nos. 41 and 43—46 were orally answered. Re-
plies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 401, 403—451, 453—458,
460—474 and 476—500 were laid on the Table.

A statement by the Minister of State in the Ministry of Industry
correcting the reply given on 19-7-78 to Unstarred Question No. 560
regarding Licences to the Birla Group was also laid on the Table.

3. Papers Laid on The Table
The following papers were laid on the Table:—

(1) A copy of the Press Council (Procedure for nomination
of Members) Ruley 1978 (Hindi and English versions)
published in Notification No. G.S.R. 1351 in Gazette of
India dated the 11th November, 1978, under sub-section
(3) of section 25 of the Press Council Act, 1978.

(2) A copy of the Annual Report (Hindi and English ver-
sions) on the activities of the Film and Television Insti-
tute of India, Pune, for the year 1977-78,

(3) A copy of the Audited Accounts (Hindi and English
versions) of the Film and Television Institute of India,

Pune, for the year 1977-78.
(P.T.O.



(4) A copy of the Agreement dated the 14th June, 1978 enter-
ed into between the Central Government and the Govern-
ment of the State of Assam in respect of the development
and maintenance of road links of National Highways
situated in the State of Assam, under section 10 of the
National Highways Act, 1956.

(5) A copy each of the following Notifications (Hindi and
English versions) under sub-section (6) of section 3
of the Essential Commodities Act, 1855: —

(i) The Jute (Licensing and Control) Third Amendment
Order, 1978, published in Notification No. S.O. 576 (E)
in Gazette of India dated the 27th September, 1978.

(ii) The Cotton Control (Second Amendment) Order, 1978,
published in Notification No. S.O. 2515 in Gazette of
India dated the 2nd September, 1978.

(6) A copy of ‘Corrigendum’ (Hindi and English versions) to
the Audited Accounts of the Central Silk Board for the
year 1976-77.

(7) A copy of the Annual Report (Hindi* version) of the
Jute Corporation of India Limited, Calcutta, for the year
1976-77 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon,
under sub-section (1) of section 619A of the Companies
Act, 1956.

(8) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of section 3 of
the All India Services Act 18561:—

(i) The Indian Forest Service (Fixation of Cadre Strength)
Third Amendment Regulations, 1978, published in Noti-
fication No. G.S.R. 436(E) in Gazette of India dated the
23th August, 1978.

(ii) The Indisn Forest Service (Pay) Seventh Amendment
Rules, 1978, published in Notification No. G.S.R. 437(E)
in Gazette of India dated the 28th August, 1978,

(iil) The Indian Administrative Service (Probationers’ Final
Examination) Amendment Regulations, 1978, published
in Notification No. G.S.R. 1070 in Gazette of India dated
the 2nd September, 1978.

*The English version of the Report was laid on the Table on the

31st August, 1978,




(iv) The Indian Administrative Service (Appointment by
Promotion) Fourth Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 1181 in Gazette of India
dated the 30th September, 1978.

(v) The Indian Police Service (Uniform) Amendment Rules,
1878, published in Notification No. G.S.R. 1185 in Gazette
of India dated the 30th September, 1978.

(vi) The Indian Administrative Service (Appointment by
Promotion) Sixth Amendment Regulations, 1978, pub-
lished in Notification No. G.SR. 501(E) in Gazette of
India dated the 17th October, 1978.

(vii) The Indian Administrative Service (Regulation of Senio-
rity) Second Amendment Rules, 1978, published in Noti-
fication No. G.S.R. 506 (E) in Gazette of India dated the
19th October, 1978.

(viii) The Indian Administrative Service (Recruitment) Se-
cond Amendment Rules, 1978, published in Notification
No. G.S.R. 1247 in Gazette of India dated the 21st Octo-
ber, 1978.

(ix) The Indian Administrative Service (Appointment by
Promotion) Fifth Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 1248 in Gazette of India
dated the 21st October, 1978.

(x) The Indian Forest Service (Probation) Amendment
Rules 1978, published in Notification No. G.S.R. 531 (E) in
Gazette of India dated the 8th November, 1978.

(xi) The Indian Forest Service (Appointment by Promotion)
Third Amendment Regulations, 1978, published in Noti-
fication No. G.S.R. 532(E) in Gazette of India dated the

8th November, 1978.

(9) A copy of the Sikh Gurdwaras Board Election (Second
Amendment) Rules, 1978 (Hindi and English version) pub-
lished in Notification No. G.S.R. 475 (E) in Gazette of India
dated the 28th September, 1973, under sub-section (3) of
section 146 of the Sikh Gurdwaras Act, 1925.

{10) A copy each of the following Notifications (Hindi and
English versions) issued under the Central Excise Rules.
1944:—

(i) G.S.R. 43(E) and 444(E) published in Gazette of India
dated the 4th September, 1978 together with an expla-
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natory memorandum regarding exemption to motor
vehicles, tractors and internal combustion engines etc.
from Excise Duty.

(il) G.S.R. 1105 published in Gazette of India dated the
9th September, 1978 together with an explanatory
memorandum regarding exemption to scrap iron and
steel melting scrap from Excise Duty.

(iii) G.S.R. 1106 published in Gazette of India dated the
9th September, 1978 together with an explanatory
memorandum regarding exemption to parts of storage
batteries from Excise Duty.

(iv) G.SR. 452(E) published in Gazette of India dated the
14th September, 1978 together with an explanatory
memorandum regarding exemption to base filter paper
from Excise Duty.

(v) GS.R. No. 492(E) published in Gazette of India dated
the 6th October, 1978 together with an explanatory
memorandum regarding raising the countervailing duty
of customs leviable on imported man-made metallic
yarn.

(11) A copy each of the following Notiflcations (Hindi and
English versions) under section 150 of the Customs Act,
1962: —

(i) G.SR. 505(E) published in Gazette of India dated the
18th October, 1978 together with an explanatory memo-
randum regarding rate of exchange for conversion of
Pound Sterling into Indian currency or vice versa.

(ii)) G.S.R. 508(E) published in Gazette of India dated the
24th October, 1978 together with an explanatory memo-
randum regarding rate of exchange for conversion of
Belgian Francs, Deutsche Marks and Dutch Guilders
into Indian currency or vice versa.

(12) A copy each of the following Notifications (Hindi and
English versions) under sub-section (3) of section 15 of
the Government Savings Banks Act, 1873:—

(i) The Post Office Savings Banks (Amendment) Rules,
1978, published in Notification No. G.S.R. 482(E) in
Gazette of India dated the 30th September, 1978,
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(ii) G.S.R. 483(E) published in Gazette of India dated the
30th September, 1978 notifying interest on the balance
at credit of a Public Account in the Post Office Savings
Bank.

4. Calling Attention

Shri Yadvendra Dutt called the attention of the Minister of
?—Iealth and Family Welfare to the reported outbreak of encephalitis
In an epidemic form in Uttar Pradesh, Bihar and other parts of the
country and the steps taken by Government to check it.

The Minister of State for Health and Family Welfare made a
statement in regard thereto.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri Pabitra Mohan Pradhan presented the Twenty-fourth Re-
port of the Committee on Private Members' Bills and Resolutions.

6. Report of Committee on Subordinate Legislation

th_'.i Somnath Chatterjee presented the Twelfth Report of the
Committee on Subordinate Legislation.

7. Report of Committee on Papers laid on the Table

Shri Laxmi Narain Nayak presented the Ninth Report of the
Committee on Papers Laid on the Table.

8. Motions regarding Reports of Joint Committee—Extension of
Time—Adopted

(1) Dr. Karan Singh moved the following motion:—

“That this House do extend upto the last day of the first week
of the Budget Session, 1979, the time for presentation of
the Report of the Joint Committee on the Bill to provide
for the prevention, control and abatement of air pollution,
for the establishment with a view to carrying out the
aforesaid purpose, of Boards for the prevention and control
of air pollution, for conferring on and assigning to such
Boards powers and functions relating thereto and for
matters connected therewith.”

The motion was adopted.
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(2) Shri Suraj Bhan moved the following motion: —

“That this House do extend up to the last day of the Budget
Session, 1979 the time for presentation of the Report of
the Joint Committee on the Bill to provide for the inclu-
sion in, and the exclusion from, the lists of Scheduled
Castes and Scheduled Tribes, of certain castes and tribes.”

The motion was adopted.

9. Matters Under Rule 377

(1) Shri Ugrasen raised a matter regarding reported sinking of
ancient monuments and stupas in Kushinara, Deoria distruct of
Uttar Pradesh after recent floods.

(2) Dr. Bapu Kaldate raised a matter regarding reported agita-

tion by Development Workers of Life Insurance Corporation to press
their demands.

(3) Shri R. K. Mhalgi raised a matter regarding reported shortage
of coke in Maharashtra.

(4) Shri N. Tombi Singh raised a matter regarding law and order
situation in the State of Manipur.

(5) Shri G. M. Banatwalla raised a matter regarding reported
decision about inspection of India's nuclear installations by an in-
ternational panel of scientists.

(Lok Sabha adjourned at 1 P.M. and re-assembled gt 2.05 P.M.)

16. Government Bill--Passed

The Suppression of Immoral Traffic in Women and Girls
(Amendment) Bill, 1978.

Discussion on the motion for consideration of the Bill moved on
the 21st November, 1978, continued.
The following Members took part in the debate: —
(1) Shri P. K. Kodiyan
(2) Shri Ugrasen
(3) Shri Vasant Sathe
(4) Shri A. Bala Pajanor
(5) Shri Govinda Munda
(8) Shri A. V. P, Asaithambi
(7) Dr. Sushila Nayar

Shri Pratap Chandra Chunder replied to the debate.
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The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 to 20 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Pratap
Chandra Chunder,

The motion was adopted and the Bill was passed.

A

11, Statutory Reselution—Adopted
Shri H. M. Patel moved the follow.ng Resolution: —

“That in pursuance of sub-section (2) of section 8, read with
sub-section (3) of section 7, of the Customs Tariff Act,
1975 (51 of 1975), this House approves the following noti-
fication of the Government of India in the Ministry of
Finance (Department of Revenue), namely: —

No. GSR 441(E), dated the 2nd September, 1978, levying an
export duty on barytes at the rate of Rs. 50 per tonne
under the new Heading No. 24 in the Second Schedule
to the said Act, from the date of issue of the said noti-
fication.”

¥
Shri Mukunda Mandal took part in the debate,
Shri H. M. Patel replied to the debate.
The Resolution was adopted.

12. Government Bill—Passed

The Additional Duties of Excise (Textiles and Textile Articles)
Bill, 1978
The motion for consideration of the Bill was moved by Shri H. M.
Patel.
The following Members took part in the debate:—
(1) Shri R. Venkataraman
(2) Shri S. R. Damani
(3) Shri Vinod Bhai B. Sheth
(4) Shri R. P, Das
(5) Chowdhry Balbir Singh
[P.T.O.



(6) Shri A. Asokaraj
(7) Shrimati Mrinal Keshav Gore
(8) Shri Chitta Basu

Shri H. M. Patel replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 to 4 and the Scheduled were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri H M.
Patel.

The motion was adopted and the Bill was passed.

13. Government Bill—Under Consideration

The Employment of Children (Amendment) Bill, 1978, as passed by
Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Shri Ravindra Varma.
The following Members took part in the debate: —
(1) Shri P. Rajagopal Naidu
(2) Chowdhry Balbir Singh
(3) Shrimati V. Jeyalakshmi
(4) Shri Anant Dave
(5) Shri Gadadhar Saha
(6) Prof. P. G. Mavalankar (Speech unfinished).

The discussion was not concluded.

14. Report of Business Advisory Committee

Shri Ravindra Varma presented the Twenty-fifth Report of the
Business Advisory Committee.

6.01 PM.

(Lok Sabha adjourned till 11 A. M. on Thursday, the 23rd November,
1978).

AVTAR SINGH RIKHY,
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, November 23, 1978;Agrahayana 2, 1900 (Saka)

Neo. 180

11.02 AM.
1. Obituary Reference

The Speaker made a reference to the passing away of Shri S.
Balasubramaniam who was a Member of the First Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark
of respect.

2. Starred Questions

Starred Questioﬁs No. 61—63 were orally answered. Replies to
remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos 602—617, 619, 621—-700,
702—765, 767—769 and 771—785 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(I A copy each of the foilowing Notifications (Hindi and
English versions) under sub-section (3) of section 24 of
the Passports Act, 1967 —

(i) The Passports (Second Amendment) Rules. 1978, pub-
lished in Notification No. G.S.R. 466(E) in Gazette of
India dated the 22nd September, 1978.

(i) The Passports (Third Amendment) Rules, 1978, pub-
lished in Notification No. G.S.R. 499(E) in Gazette
of India dated the 17th October, 1978.

(2) A copy of the Limestonc and Dolomite Labour Welfare
Fund (Amendment) Rules, 1978 (Hindi and English
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versions) published in Notification No. G.S.R. 1063 in
Gazette of India dated the 26th August, 1978, under
sub-section (4) of section 16 of the Limestone and Dolo-
mite Mines Labour Welfare Fund Act, 1972.

(3) A copy of the Indian Telegraph (First Amendment)
Rules, 1978 (Hindi and English versions) published 1n
Notification No. G.S.R. 1018 in Gazette of India dated
the 12th August, 1978, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 1885.

(4) A copy each of the following Notifications (Hindi and
English versions) under section 7A of the Coal Mines
Provident Fund and Miscellaneous Provisions Act,
1948—

(i) The Coal Mines Bonus (Amendment) Scheme, 1978,
published in Notification No. G.S.R. 1085 in Gazette
of India dated the 2nd Scptember, 1978.

(i) The Andhra Pradesh Coal Mines Bonus (Amendment)
Scheme, 1978, published in Notification No. G.S.R
1086 in Gazette of India dated the 2nd September,
1978.

(5) The Rajasthan Coal Mines Bonus (Amendment) Scheme,
1978, published in Notification No. G.S.R. 1087 ir
Gazette of India dated the 2nd September, 1978.

(6) The Assam Coal Mines Bonus (Amrendinent) Scheme,
1978, published in Notification No. G.S.R. 1088 in
Gazette of India dated the 2nd September, 1978,

(7 A copy of the Drugs and Cosmetics (Third Amendment)
Rules. 1978 (Hindi and English versions) published in
Notification No. G.S.R, 1074 in Gazette of India dated
the 2nd September, 197%. under section 38 of the Drugs
and Cosmetics Act, 1940.

S. Statements of Public Accounts Committee

Shri P. V. Narasimha Rao laid on the Table the following State-
ments:—

(1) Statement showing final replies of Government to the
recommendations contained in Chapter V and the action
taken replies on the recommendations made in Chapter
T of the Twenty-second Report of the Public Accounts
Committee regarding action taken by Government on the
recommendations contained in their Hundred and
Ninety-fifth Report (Fifth Lok Sabha) on Rajdhani Ex-
press,
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(2) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action
taken replies on the recommendations made in Chapter 1
of the Thirty-first Report of the Public Accounts Com-
mittee regarding action taken by Government on the
recommendations contained in their Two Hundred and
Fourth Report (Fifth Lok Sabha) on Expansion of
Srinagar Telephone Exchange.

(3) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action
taken replies on the recommendations made in Chapter 1
of the Sixtieth Report of the Public Accounts Com-
mittee regarding action taken by Government on the re-
commendations contained in their Two Hundred and
Twenty-fifth Report (Fifth Lok Sabha) on Diesel Loco-
motive Works.

6. Calling Attention

Shri K. Lakkappa called the attention of the Minister of Petroleum,
Chemicals and Fertilizers to the reported shortage of diesel, kerosenc
oil and other petroleum products in the country, particularly in Har-
yana, Punjab, Rajasthan and Uttar Pradesh.

The Minister of Petroleum, Chemicals and Fertilizers made a state-
ment in regard thereto.

7. Report of Committce on Papers Laid on the Table
Shri Dwarikadas Patel presented the Tenth Report of the Com-
mittee on Papers laid on the Table.
8. Motion Regarding Twenty-Fifth Report of Business Advisory
Committee
Shri Ravindra Varma moved the following motion:—

“That this House do agree with the Twenty-fifth Report of the
Business Advisory Committee presented to the House on
the 22nd November, 1978.”

Two amendments moved by Sarvashri G. M. Banatwalla and
Eduardo Faleiro were negatived.

The motion was adopted.
9. Government Bill—Introduced

The Anti-Apartheid (United Nations Convention) Bill, 1978.
(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.10 P.M.)
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10. Mattors Under Rule 377

(1) Shri Nirmal Chandra Jain raised a matter regarding mainten-
ance of temples and statues in Khajuraho.

(2) Shri K. T. Kosalram raised a matter regarding nced for re-
organisation of distribution pattern of soft coke for Southern States.

(3) Shri Robin Sen raised a matter regarding reported danger
being faced by coal field areas after the rains and floods.

(4) Shri Dilip Chakravarty raised a matter regarding reported re-
fusal of the management of the General Insurance Corporation to
negotiate with the representatives of the Union on certain problems of
the employees.

11. Discussion Under Rule 193

Discussion on the annual ravages of floods in various parts of the
country, raised by Shri Purnanarayan Sinha on the 12th August, 1978,
continued.

The following Members took part in the debate:—

(1) Shri Tridib Chaudburi
(2) Prof. Samar Guha

{3) Shri P. M. Sayeed

(4) Shri Chandra Shekhar Singh
(5) Shri K. Suryanarayana

{6) Shri M. N. Govindan Nair
(7) Shn Asoke Krishna Dutt
(8) Shri Chitta Basu

(9) Shnmati Kamla Bahuguna
(10) Shri Somnath Chatterjee
t11) Shri Laxmi Narain Nayak
(12) Shn K. T. Kosalram
(13) Shri R. N. Rakesh

(14) Shn Saugata Roy

(15) Shri A. V. P. Asaithambi
(16) Shri Pabitra Mohan Pradhan
(17) Shri Sakti Kumar Sarkar
(18) Shri Rai Krishna Dawn
(19) Shri A. Murugesan (Speech unfinished).

The House was adjourned for want of quorum and the discussion
was not concluded.

6.04 P.M.

m% k?k Sabha adjourned till 11 A.M. on Friday, thc 24th November,

AVTAR SINGH RIKHY,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, November 24, 1978|Agrahayana 3, 1900 (Saka)

No. 181
11.03 AM.

1. Starred Questions

Starred Questions Nos. 81—84 were orally answered. Replies to
Starred Questions Nos. 85—92 and 94—100 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 786—871, 873—882,
884—959, 961—963 and 965—985 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report (Hindi and English versions)
of the Air India for the year 1977-78, under sub-sec-
tion (2) of section 37 of the Air Corporations Act, 1953.

(2) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Air India for the year 1977-78 together
with the Audit Report thereon, under sub-section (4)
of section 15 of the Air Corporations Act, 1953.

(3) A copy of ‘Errata’ to the Audit Report on the accounts of
Indian Airlines for the ycar 1976-717.

(4) A copy of the Report (Hindi and English versions) of the
Seventh Finance Commission together with an Explana-
tory Memorandum as to the action taken thereon, under
article 281 of the Constitution.

(5) A copy of the Annual Report (Hindi and English versions)
of the Marine Products Export Development Authority,
Cochin, for the year 1977-78, under sub-section (3) of
section 22 of the Marine Products Export Development
Authority Act, 1972.
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(6) A copy of the Annual Report (Hindi and English ver-
sions) of the Trade Development Authority, New Delhi,
for the year 1977-78.

(7) A copy each of (i) Annual Report and (ii) Audited
Accounts (Hindi and English versions) of the Export
Inspection Council and Agencies for the year 1976-77,
under sub-rule (3) of Rule 16 of the Export (Quality
Control and Inspection) Rules, 1964,

(8) A copy of the Refined Gtoundout Oil (Regulation of Re-
fining and Price) Control (Second Amendment) Ordcr,
1978 (Hindi and English versions) published in Notifica-
tion No. S.O. 542(E) in Gazette of India dated the 2nd
September, 1978, under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.

(9) A copy of the Annual Report (Hindi and English versions)
of the Controller General of Patents, Designs and Trade
Marks for the year 1977-78 under section 126 of the
Trade and Merchandise Marks Act, 1958.

(10) A copy of the Certified Accounts (Hindi and English ver-
sions) of the National Cooperative Development Corpo-
ration, New Delhi, for the year 1976-77 together with
the Audit Report thercon, under sub-section (4) of sec-
tion 17 of the National Cooperative Development Cor-
poration Act, 1962.

(11) A copy of the High Denoiination Bank Notes (Demone-
tisation) Rules, 1978 (Hirdi and English versions) pub-
lished in Notification No. S.0. 575(E) in Gazette of
India dated the 27th September, 1978, under sub-sec-
tion (3) of section 14 of the High Denomination Bank
Notes (Demonetisation, Act, 1978.

(12) A copy of Amendment to regulation 7 of the Rescrve
Bank of India Scheduled Banks’ Regulations, 1951
(Hindi and English versions) under sub-section (4) of
section 58 of the Reserve Bank of India Act, 1934.

(13) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the
Companies Act, 1956:—

(i) Annua! Report of the United India Fire and Gencral
Insurance Company Limited, Madras, for the
ended 31st December, 1977 along with the Au 1ted
Accounts and the comments of the Comptroller and
Auditor General thercon.

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate
Review on the working of the Company is being laid.



(14) A copy of the Annual Report (Hindi and English  ver-
sions) on the working and affairs of the General Insur-
ance Corporation of India and its subsidiaries for the
year ended 31st December, 1976, under rule 6 of the
gc%cral Insurance Business (Nationalisation) Rules,

(15) A copy each of the following Notifications (Hindi and
English versions) under section 38 of the Central Excises
and Salt Act, 1944:—

(i) The Central Excise (Twelfth Amendment) Rules, 1978,
published in Notification No. G.S.R. 387(E) in
Gazette of India dated the 28th July, 1978.

(ii) The Central Excise (Thirteenth Amendment) Rules,
1978, published in Notification No. G.S.R. 1046 in
Gazette of India dated the 26th August, 1978.

(iii) The Central Excise (Fourteenth Amendment) Rules,
1978, published in Notification No. G.S.R. 528(E) in
Gazette of India dated the 3rd November, 1978.

(16) A copy of the Medicinal and Toilet Preparations (Excise
Duties) (Second Amendment) Rules, 1978 (Hindi and
English versions) published in Notification No, G.SR.
529(E) in Gazette of India dated the 7th November,
1978, under sub-section (4) of section 19 of the Medi-
cinal and Toilet Preparations (Excise Duties) Act, 1955.

(17) A copy each of the following Notifications (Hindi and
English versions) under section 72 of the Delhi Sales Tax
Act, 1975:—

(i) Notification No. F.4(28)|78-Fin. (G) published in Delhi
Gazette dated the 28th September, 1978 making
certain amendment in Form S.T. 11 prescribed under
rule 21 of the Delhi Sales Tax Rules, 1975.

(ii) The Delhi Sales Tax (Fifth Amendment) Rgles, 1978.
published in Notification No. F.4( 33)|78-Fin. (G) in
Delhi Gazette dated the 30th September, 1978.

(18) A copy each of the following Notifications (Hindi and
English versions) issued under the Central Excise Rules,

1944:—
(i) G.S.R. 1091 published in Gazette of India dated the

2nd September, 1978 together with an explanatory me-
morandum regarding Ammonia Gas consumed in the

factory of production.
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(ii) G.S.R, 1104 published in Gazette of India dated the
9th September, 1978 together with an explanatory
memorandum regarding exemption of raw naphtha
used in the manufacture of Ammonia from Central
Excise Duty.

(iii) G.S.R. 1187 published in Gazette of India dated the
30th September, 1978 together with an explanatory
memorandum rescinding notification No. 71{70-Central
Excises dated the 4th Apnl 1970 regarding agricultural
fritted trace elements etc,

(iv) G.S.R. 478(E) to 480(E) published in Gazette of India
dated the 30th September, 1978 together with an ex-
planatory memorandum regarding extension of the con-
cessional rates of Excise Duty on Khandasari Sugar.

(v) G.S.R. 1209 published in Gazette of India dated the
7th October, 1978 together with an explanatory memo-
randum regarding unmanufactured Tobacco,

(vi) G.S.R. 1210 published in Gazette of India dated the
Tth October, 1978 together with an explanatory memo-
randum regarding matches.

(vii) G.S.R. 1238 published in Gazette of India dated the
14th October, 1978 together with an explanatory
memorandum regarding rebate of Excise Duty for
minor oils and indigenous rice bran oil used in the
manufacture of soap.

(viii) G.S.R. 1239 published in Gazette of India dated the
14th October, 1978 together with an explanatory
memorandum regarding rebate of Excise Duty for
minor oils and indigenous rice bran oil used in the
manufacture of soap.

(ix) G.SR. 497(E) published in Gazette of India dated the
16th October, 1978 together with an explanatory
memorandum regarding exemption on sweetened con-
densed milk, cotton fabrics, woollen fabrics and medi-
cines donated for relief to flood victims in West Bengal,
Bihar and Uttar Pradesh.

(x) G.S.R. S07(E) published in Gazette of India dated the
23rd October, 1978 together with an explanatory
memorandum regarding Excise Duty on the net con-
sumption of kerosene when intended for use in the
manufacture of linear alkyl benzene andor heavy
alkylates.
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(19) A copy each of the foilowing Notifications (Hindi and

gxgélsh versions) under section 159 of the Customs Act,

(i) G.S.R. 1089 published in Gazette of India dated the
2nd September, 1978 together with an explanatory
memorandum regarding deletion of colour specification
from Notification No. 141-Customs dated the 2nd
August, 1976.

(i) G.S.R. 1090 published in Gazette of India dated the
2nd September, 1973 together with an explanatory
memorandum rescinding Notification No. 62-Customs
dated the 9th March, 1978.

(iii) G.S.R. 454(E) published in Gazette of India dated
the 15th September, 1978 together with an explanatory
memorandum making certain amendment to Notifica-
tion No. 342-Customs dated the 2nd August, 1976.

(iv) G.S.R. 459(E) published in Gazette of India dated the
16th September, 1978 together with an explanatory
memorandum regarding exemption to certain goods
when imported as free gift by an organisation or a
voluntary agency for free distribution among flood
affected pcople in varicus States from Customs duties.

(v) G.SR. 460(E) and 461(E) published in Gazette of
India dated the 18th September, 1978 together with
an explanatory memorandum regarding partial exemp-
tion from Customs duty on components and rubber
tyre and tubes required for the manufacture of heavy
motor vehicles and tractors.

(vi) G.SR. 486(E) and 487(E) published in Gazette of
India dated the 3rd October, 1978 together with an
explanatory memorandum regarding exemption to
mountaineering equipments etc. when imported by a
mountaineering expedition in India from Customs
duties.

(vii) G.S.R. 1207 and 1208 published in Gazette of India
dated the 7th October, 1978 together with an expla-
natory memorandum rescinding notification Nos. 214-
Customs and 215-Customs dated the 15th October,
1977.

(viii) G.S.R. 1245 published in Gazette of India dated the
14th October 1978 together with an explanatory
memorandum regarding exemption from export duty on
Soyabean extractions and Soyabean meal.
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(ix) G.S.R. 519(E) published in Gazette of India dated the
30th October, 1978 together with an explanatory
memorandum regarding exemption from import duty
on imported paraffin wax.

(x) G.S.R. 525(E) and 526(E) published in Gazette of
India dated the 2nd November, 1978 together with an
explanatory memorandum regarding exemption from
Customs duties on certain goods when imported by a
handicapped or disabled person for his personal use.

(xi) G.S.R. 534(E) 10 543(E) published in Gazette of India
dated the 10th November, 1978 together with an ex-
planatory memorandum regarding exemption from
Import duty on certain machines, machines for gar-
ment industry, machines for leather industry, resusci-
tation equipment, machinery for oil exploration, cer-
tain raw materials for electronics industry, indium. in-
sulated copper wire and polyester film for magnetic
tapes.

(xii) G.S.R. 544(E) published in Gazette of India dated
the 10th November, 1978 together with an explanatory
memorandum making certain amendment to Notifica-
tion No. 96-Customs dated the 12th May, 1978,

(xiii) G.S.R. 545(E) and 546(E) published in Gazette of
India dated the 10th Ncvember, 1978 together with
an explanatory memorandum regarding consequential
amendment due to change in Tarif Heading
No. 85.18/27.

(xiv) G.S.R. S548(E) and 549(E) published in Gazette of
India dated the 10th November. 1978 together with
an explanatory mcmorandum regarding  exemption
from Customs duties on certain Orthopaedic applian-
ces and wheel chairs when imported by a handicapped
or a disabled person for his personal use.

(xv) G.S.R. 550(E) published in Gazette of India dated the
10th November, 1978 together with an explanatory
memorandum regarding exemption from Customs
duties on certain articles when imported by any Insti-
tution including a registered Cooperative Society for
the blind and the deaf.

(xvi) G.S.R. 1329 published in Gazette of India dated the
11th November, 1978 together with an explanatory
memorandum regarding exemption from customs duty
on components'parts of X-Ray Image Intensifier sys-
tems.
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§. Statoments of Public Accounts Committee

Shri P. V. Narasimha Rao laid on the Table the following state-
mentsi—

(1) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action
taken replies on the recommendations made in Chapter 1
of the 30th Report of the Public Accounts Committee
regarding action taken by Government on the recom-

mendations contained in their 155th Report (Fifth Lok
Sabha) on Sugar Rebate Scheme.

(2) Statement showing replies of Government to the recom-
mendations contained in Chapter V and the action taken
replies on the recommendations made in Chapter 1 of the
32nd Report of the Public Accounts Committee regarding
action taken by Government on the recommendations
contained in their 178th Report (Fifth Lok Sabha) on
Cash Assistance for Export of Man-made Fabrics.

(3) Statement showing final replies of Government to the re-
commendations contained in Chapter V and the action
taken replies on the recommendations made in Chapter I
of the 64th Report of the Public Accounts Committee
regarding action taken by Government on the recom-

mendations contained in their 149th Report (Fifth Lok
Sabha) on Bangla Desh Refugees.

S. Calling Attention

Dr. Ramji Singh called the attention of the Minister of Agriculture
and Irrigation to the reported fall in the prices of agricultural products
particularly of rice, jowar and bajra as compared to industrial products
and agricultural inputs.

The Minister of Agriculture and Irrigation made a statement in
regard thereto.

6. Announcement by Speaker

The Speaker made an announcement regarding appointment of
Committee on the Use of Language®*.

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.10 P.M.)
7. Report of Joimt Committee

Dr. Sushila Nayar presented the Report of the Joint Committee on
the Mental Health Bill, 1978.

*Please see para 1076 of Bulletin Part II dated 24-11-1978.
[P.TO.
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8. Evidence before Joint Committee-—Laid on the Table

Dr. Sushila Nayar laid on the Table the record of evidence given
before the Joint Committee on the Mental Health Bill, 1978.

9. Statement Regarding Govemment Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 27th November,

1978.

10. Motion regarding Report of Joint Committee—Extension of
Time—Adopted.
Shri Hukam Ram moved the following motion:—
“That this House do further extend upto the last day of the
Budget Session, 1979, ihe time for presentation of the
Report of the Joint Committee on the Bill to consolidate
and amend the law relating to co-operative socicties with

objects not confined to onc State and serving the interests
of members in more than one State.”

The motion was adopted.

11, Government Bill—Introdaced
The Payment of Bonus (Amendmment) Bill, 1978.

The motion for feave to introduce the Bill moved by Shri Ravindra
Varma was opposed. The motion was adopted and the Bill was intro-
duced.

12. Statement regarding Ordinanco—Laid on the Table

An Explanatory statement (Hindi and English versions) giving rea-
sons for immediate legislation by the Payment of Bonus (Amendment)
Ordinance. 1978, was faid on the Table.

13. Matters Under Rule 377

(1) Shri Hari Shankar Mahale raised a matter regarding drought
situation in Maharashtra.

(2) Shri Janardhana Poojary raised a matter regarding demands of
the employees of New Mangalore Port.

(3) Shri Dinen Bhattacharya raised a matter regarding lock out at
Spece Pipe No. 1 and 2 units of Kulti Works, Indian Iron and Steel
Company in West Bengal.

(4) Shri Ramji Lal Suman raised 1 matter regarding continued
closure of Messrs J. K. Manufacturers Ltd., Kanpur.
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14. Government Bill—Under Consideration

The Employment of Children (Amendment) Bill, 1978, as passed by
Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed
by Rajya Sabha, moved on the 22nd November, 1978, continued.

The following Members took part in the debate:—

(1) Prof. P. G. Mavalankar

(2) Shri Vinod Bhai B. Sheth
(3) Shri P. K. Kodiyan

(4) Shri Pabitra Mohan Pradhan

The discussion was not concluded.

15. Motion regarding Twenty-Fourth Regort of Committee on Private
Members’ Bills and Resolutions.

Shri Pabitra Mohan Pradhan moved the following motion:—

“That this House do agree with the Twenty-fourth Report of
the Committee on ‘Private Members’ Bills and Resolutions
presented to the House on the 22nd November, 1978.”

The motion was adopted.

16. Private Members’ Bills—ntroduced
(1) The Paddy Price (Fixation) Bill, 1978 by Shri Raj Krishna
Dawn.

(2) The Jute Price (Fixation) Bill, 1978 by Shri Raj Krishna
Dawn.

(3) The Constitution (Amendment) Bill, 1978 (Amendment of
article 19) by Shri R. D. Gattani.

(4) The State Bank of India mAendment) Bill, 1978 (Amend-
ment of section 21) by Shri Saugata Roy.

(5) The State Bank of India (Amendment) Bill, 1978 (Amend-
ment of sections 43 and 50) by Shri Saugata Roy.

(6) The High Court at Allahabad (Establishment of a Permanent
Bench at Meerut) Bill, 1978 by Shri K. Prakash.

(7) The Constitution (Amendment) Bill, 1978 (4mendment o}
Eighth Schedule) by Dr. Karan Singh.

(8) The Constitution (Amendment) Bill, 1978 (Insertion of new
article 414) by Shri Roop Nath Singh Yadav.

[P.T.O.



(9) The Constitution (Amendment) Bill, 1978 (Insertion of new
article 332A4) by Shri Roop Nath Singh Yadav.

(10) The Salary, Allowances and Pension of Members of Parlia-
ment (Amendment) Bill, 1978 (Amendment of sections 3, 4, etc.) by
Shri Purnanarayan Sinha.

(11) The Constitution (Amendment) Bill, 1978 (Amendment of
article 21) by Shri G. M, Banatwalla,

(12) The Canalisation of Raw Jute Purchase Bill, 1978 by
Shri P. Rajagopal Naidu.

(13) The Constitution (Amendment) Bill, 1978 (Amendment of
Eighth Schedule) by Shri Saugata Roy.

*(14) The Constitution (Amendment) Bill, 1978 (Amendment of
articles 22, 31, etc.) by Shri Ram Jethmalani.

*(15) The Life Insurance Corporation (Amendment) Bill, 1978
(Amendment of sections 2, 3, etc.) by Shri R, K. Amin.

17. Private Member’s Bill—withdrana

The Indian Trusteeship Bill, 1978 by Shri Arjun Singh Bhadoria

Discussion on the motion for consideration of the Bill moved by
Shri Arjun Singh Bhadoria on the 17th August, 1978, continued.

The following Members took part in the debate:—
(1) Shri P. Rajagopal Naidu
(2) Shri Ugrasen
(3) Shri Vasant Sathe
(4) Dr. Pratap Chandra Chunder

Shri Arjun Singh Bhadoria replied to the debate.
The Bill was withdrawn by leave of the House.

18. Private Member's Bill—Under Cousideration
The Janata Trusteeship Bill, 1978 by Dr. Ramji Singh

s The motion for consideration of the Bill wus moved by Dr. Ramji
ingh.

The following Members 100k part in he debate:—
(1) Shri Saugata Roy
(2) Shri Pabitra Mohan Pradhan
(3) Chowdhry Balb;r Singh
(4) Shri Ugrase
(5) Dr Pmap ('htmdra Chunder

St v

" *Introduced at 5.30 P.M.
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Dr. Ramji Singh commenced his speech in reply to the debate. His
speech was not concluded.

The discussion was not concluded.
19. Half-An-Hour Discussion

Dr. Ramji 3ingh raised a half-an-hour discussion on the points
arising out of the answer given on 20th November, 1978 to Starred

Question No. 1 regarding financial assistance to agencies for adult
education.

Dr. Pratap Chandra Chunder replied to the discussion. He also
laid on the Table a list of voluntary agencies receiving financial
assistance under the Scheme of Assistance to Voluntary agencies work-
ing in the field of Adult Education.

6.05 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 27th Novem-
ber, 1978).

AVTAR SINGH RIKHY,
Secretary.

11
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, November 27, 1978|Agrahayana 6, 1900 (Saka)

No. 182
11.03 AM.

1. Starred Questions

Starred Questions Nos, 101, 102, 104, 105, 108, 109, 113 and

114 were orally answered. Replies to Starred Qmons Nos. 103,
106, 107, 110, 111 and 115—120 were laid on the Table.

2, Unstarred Questions

Replies to Unstarred Questions Nos. 986—1122, 1124—1181
and 1183—1185 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of Order (Hindi and English versions) published
in Notification No. G.S.R. 446(E) in Gazette of India
dated the 7th September, 1978 regarding equitable dis-
tribution of fertiliser, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.

(2) A copy each of the following papers under sub-section (4)
of section 23 of the Institutes of Technology Act, 1961:—

(i) Certified Accounts (Hindi* version) of the Indian Insti-

tute of Technology, Kharagpur, for the year 1976-77
along with the Audit Report thereon.

(ii) Certified Accounts (Hindi and English versions) of the
Indian Institute of Technology, Bombay, for the year
1976-77 along with the Audit Report thereon.

*The English version of the Accounts and the Audit Report were
laid on the Table on the 28th August, 1978.

[P.T.O.



(3) A statement (Hindi and English versions) showing reasons
for delay in laying the documents mentioned at (i1) above.

(4) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Technical Teachers’ Training Institute (Sou-
thern Region) Madras, for the year 1977-78.

(ii) A copy of the Review (Hindi and English versions) by the
Government on the working of the Technical Teachers'
Training Institute (Southern Region) Madras, for the ycar
1977-78.

(§) (i) A copy of the Annual Report (Hindi and Enghsh ver-
sions) of the Technical Teachers® Training Institute (Nor-
thern Region) Chandigarh, for the year 1977-78.

(ii) A copy of the Review (Hindi and English versions) by the
Government on the working of the Technical Teachers’
Training Institute (Northern Region) Chandigarh, for the
year 1977-78.

(6) A copy each of the following Notifications (Hindi and
English versions) under sub-section (6) of section 3 of
the Essential Commodities Act, 1955:—
(i) G.S.R. 493(E) published in Gazette of India dated the
9th October, 1978 regarding restrictions on stock of
vacuum pan sugar.

(ii) G.S.R. SO0(E) published in Gazcttc of India dated the
17th October, 1978 regarding sale of sugar of 1.S.S
4. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 23rd November, 1978
Rajya Sabha agreed without any amendment to the
Bolani Ores Limited (Acquisition of Shares) and Mis-
cellaneous Provisions Bill, 1978, passed by Lok Sabha
on the 20th November, 1978.

(ii) That at ijts sitting held on the 24th November, 1978,
Rajya Sabha adopted a motion extending the time for
presentation of the Report of the Joint Committee of the
Houses on the Visva-Bharati (Amendment) Bill, 1978,
up to the last day of the first week of the Hundred and
Eighth Session of Rajya Sabha.

5. Calling Attention

Shri Harikesh Bahadur called the attention of the Minister of
Energy to the reported shortage of coal in many parts of the country
resulting in hardship to the people.
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The Minister of Energy made a statement in regard thereto,

6. Statement by Minister

The Minister of Finance made a statement regarding the estab-
lishment of a rate of exchange between the Indian Rupee and the
Rouble.

7. Government Bill—Introduced
The Sugar Undertakings (Taking Over of Management) Bill, 1978

The motion for leave to introduce the Bill moved by Shri Surjit
Singh Barnala was opposed. The motion was adopted and the Bill
was introduced.

8. Statement regarding Ordimance—Laid on the Table

An explanatory statement (Hindi and English versions) giving
reasons for immediate legislation by the Sugar Undertakings (Taking
Over of Management) Ordinance, 1978, was laid on the Table.

9. Matters Under Rule 377

(1) Shri P. Rajagopal Naidu raised a matter regarding reported Jow

price fixed by the Government for paddy.

(2) Shri Ismail Hossain Khan raised a matter regarding reported
encroachment by Bangladesh nationals on reserved land in Gobindapur
under Barpeta sub-division of Assam State.

(3) Dr. Vasant Kumar Pandit raised a matter regarding sharp
spurt in money supply in the first and second quarters of the current
financial year.

(4) Shri R. K. Amin raised a matter regarding reported hardsh.lp
of the salt labourers in Surendranagar district of Gujarat State due to
untimely rains.

(5) Shri V. M. Sudheeran raised a matter regarding need for
construction of a broad guage railway line from Ernakulam to Alleppey

(Kerala).

The Minister of Railways replied.
(Lok Sabha adjourned at 12.58 P.M. and re-assembled at 2.08 P.M.)
10. Government Bill Passed

The Employment of Children (Amendment) Bill, 1978 as passed by
Raiva Sabha

Discussion on the motion for consideration of the Bill, as passed
by Rajya Sabha, moved on the 22nd November, 1978, ccntinued.

The following Members took part in the debate:—
(1) Shri B. C. Kamble
(2) Shri Kusuma Krishna Murthy

Shri Ravindra Varma replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

[P.T.O.
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Clauses 2 to 5 were adopted.
Clause 1, the Enacting Formula and the Long Title were also
The motion that-the-Bill be passed was moved by Shri Ravindra
Varma,
The motion was adopted and the Bill was passed.
11. Government Bill —Under Comsideration
The Motor Vehicles (Amendment) Bill, 1978

The motion for consideration of the Bill was moved by Shri Chiand
Ram.

An amendment for circulation of the Bill for the purpose of eli-
citing opinion thereon was maved by Shri Vimayak Prasad Yadav.
The following Members took part in the debate:—
(1) Shri R. Venkataraman
(2) Shri Shambhu Nath Chaturvedi
(3) Shri Vayalar Ravi
(4) Shri Ramdas Singh
(5) Shri Bhagat Ram
(6) Shri R. L. P. Verma
(7) Shri P. Thiagarajan
(8) Shri Pabitra Mohan Pradhan
(9) Shri K. A. Rajan
(10) Shri Laxmi Narain Nayak
(11) Shri G. M. Banatwalla
(12) Shri Ram Murti
(13) Shni B. C. Kamble
(14) Shri Durga Chand
The discussion was not concluded.

12. HaM-An-Hour Discussion

Shri A. R. Badri Narayan raised a half-an-hour discussion on
points arising out of the answer given on the 20th November, 1978
to Unstarred Question No. 150 regarding Implementation of thc Land
Ceifing Act by the States.

Shri Sikandar Bakht replied to the discussion.
5.51 PM.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th Nevem-
ber, 1978). y '

AVTAR SINGH RIKHY,
Secretary.
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TOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuewday, November 28, 1978 | Agrabayasa 7, 1900 (Sake)

No. 183
11.02 AM.

1. Starred Questions

Starred Questions Nos. 121—125, 129, 131, 133 and 134 were
Tm‘n,abl answered. Replies to remaining questions were laid on the
e.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1186—1292, 1295—133%
and 1337—1385 were laid on the Table.

3. Statement by Leader of Opposition

The Leader of the Opposition made a statement regarding (i)
certain incidents that vook place in connection with the Samastipur
Poll and (ii) reported arrest of and injuries to Shri Vasant Sathe, M.P.

4. Paper Laid on the Table

A copy of the Qi Industry Developmeat Board (Employees’ Con-
tributory Provident Fund) Rules, 1978 (Hindi and English versions)
published in Notification No. G.S.R. 512(E) in Gazette of India dated
the 28th October, 1978, was laid on the Table under sub-séction (3)
of section 31 of the Qil Industry (Development) Act, 1974.

S. Intimations regarding release of Members

(1) The Speaker informed the House that he had received the follow-
ing wireless mﬁmed the 27th November, 1978, from the Police
Inspector, Police Station Lakadgunj, Nagpur:-—

“Regarding the arrest of Shri Vishveshvar Rao Raje, M.P. He
is released today i.e. 27-11-78 at 16.15 hours.”

[P.T.O.
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*(2) The Chairman informed the House that the Speaker had
received the following wireless message dated the 27th November,
1978, from the Police Inspector. Police Station Sadar, Nagpur:—

“Shri Vasant Sathe, M.P., was restrained U|S 68-69 B.P. Act
on 27-11-1978 at 17.45 hours for trying to take a morcha
to Council Hall by defying the prohibitory order. He is
released at 20.00 hours on 27-11-78.”

6. Calling Attention

Shri Mukhtiar Singh Malik called the attention of the Minister of
Agriculture and Irrigation to the reported cyclonic storm in Gujarat,
Tamil Nadu and others parts of the country resulting in heavy loss of
life and property.

The Minister of Agriculture and Irrigation made a statement in
regard thereto.

7. Prescatstion of Petition

Shri R. K. Mhalgi preseated a petition signed by Shri Sudhir Anant
mmd others regarding working of Life Insurance Corporation

8. Matters Under Rule 377

(1) Shri Eduardo Faleiro raised a matter regarding need to evoive
a common pdlicy for the settlement of boundary disputes among
various States.

~ (2) Shri Balwant Singh Ramoowalia raised a matter regarding
feported steep fall in the prices of cotton and loss suffered by the
cotton growers of Punjab, Haryana and Rajasthan.

9. Government Bill—Passed
The Code of Criminal Procedure ( Amendment) Bill, 1978

The motion for consideration of the Bill was moved by
Shri S. D. Patil.

(Lok Sabhg adjourned at 1 P.M. and re-assembled at 2.09 P.M.)

. An amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon was moved by Shri Vinayak Prasad Yadav.

An ammdqwm for reference of the Bill to a Joint Committee ‘was
moved by Shri Dinesh Joarder,

.

*Announcement made at 5.57 P.M
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The following Members took part in the debate:—

(1) Shri Dinesh Joarder

(2) Shri Purnanarayan Sinha
(3) Shri' A. Sunna Sahib
(4) Shri R. D. Gattani
(5) Shri T. Balakrishnaiah
(6) Shri Laxmi Narain Nayak
(7) Prof. P. G. Mavalankar
(8) Shri Vinayak Prasad Yadav

- (9) Shri A, Asokaraj

- (10) Shri B. C. Kamble

(11) Shri Pabitra Mohan Pradhan
(12) Chowdhry Balbir Singh

(13) Shri Bapusaheb' Parulekar

‘Shri S. D. Patil replied to the debate.

The amendment moved by Shri Vinayak Prasad Yadav was
negatived.

.- The.amendment moved by Shri Dinesh Joarder was withdrawn by
leave of the House.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clauses 2 to 7 were adopted.
Clause 8 was adopted, as amended.
Clauses 9 to 12 were adopted.
Clause 13 was adopted, as amended.
Clauses 14 to 20 were adopted.
Clause 21 was negatived.

Clauses 22 to 36 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill, as amended, be passed was moved by
Shri S. D. Patil.

The following Members took part in the debate:—
(1) Shri Harikesh Bahadur
(2) Shri S. D. Patil
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The motion was adopied and the Bill, as ameadod, was passed.

10. Discussion Under Rule 193

Discussion on the annual ravages of floods in various parts of the
country, raised by Shri Purnanarayan Sinhma on the 12¢th Augst, 1978,

continued.
Shri P. Venkatasubbaiah took part in the debate.
The discussion was not concluded.

11, Statement by Minister

The Minister of State for Home Affairs made a statement i
arrest of a Minister of Bihar Government and a Mienfber of Padia-

ment in Bihar,

6 PM.
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th Nov-
ember, 1978).

AVTAR SINGH RIKHY,
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LOK SABHA

- ———

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, November 29, 1978/Agrahayana 8, 1900 (Saka)

No. 184
11.02 AM.

1. ‘Starred Questions

Starred Questions Nos. 142—146, 148, 150, 152 and 153 were
orally answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1386—1522, 1524—1569 and
1571—1585 were laid on the Table.

A statement by the Minister of State in the Ministry of Industry
correcting the reply given on the 2nd August, 1978 to Unstarred Ques-
tion No. 2394 regarding tours by Chairman-cum-Managing Director of
NIDC was also laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A ‘corrigendum’ (Hindi and English versions) to the Certi-
fied Accountsf of the Khadi and Village Industries
Commission for the year 1975-76 and the Audit Report
thereon.

(2) A copy of Notification No. S.0. 3114 (Hindi and English
versions) published in Gazette of India dated the 28th
October, 1978 declaring the highway starting from its
junction at Chiloda on the Nationai Highway No. 8, in
Gujarat, connecting Gandhinagar and tcrminating at
Sarkhej on the National Highway No. 8-A a national
highway, under section 10 of the National Highways Act,
1956. '

—éﬁe Acco;nts and the Audit Report were laid on the Table of
Lok Sabha on the 5th April, 1978.

[P.TO.
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(3) A ‘corrigenda’ (Hindi and English versions) t¢, the Audit(@
Report of Delhi Transport Corporation for the year 1974-
75.

(4) A copy of the Arms (Amendment) Rules, 1978 (Hindi
and English versions) published in Notification No.
G.S.R. 1250 in Gazette of India dated the 21st October,
1978, under sub-section (3) of section 44 of the Arms
Act, 1959.

(5) A copy of the Union Public Service Commission (Mem-
bers) Amendment Regulations, 1978 (ilindi and Eng-
lish versions) published in Notification No. G.S.R. 1324
in Gazette of India dated the 11th November, 197%,
issued under article 318 of the Constitution.

(6) A copy ecach of the following papers (Hindi and English
versions) under article 323(1) of the Constitution:—

(i) Twenty-seveath Report of the Union Public Servicc
Commission for the period Ist April, 1976 to 3lst
March, 1977.

(i) Memorandum explaining the reasons for non-accept-
ance by Government of the Commission's advice in
certain cases referred to in the above Report.

(7) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at item (6)
above.

(8) A copy of the Border Security Force (Deductions from
Pay and Allowances) Amendment Rules, 1978 (Hindi
and English versions) published in Notification No.
S.0. 3190 in Gazette of India dated the 11th November,
1978, under sub-section (3) of section 1.41 of the Border
Security Force Act, 1968.

(9) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of section 3 of
the All India Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre
Strength) Thirteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1125 in Gazette
of India dated the 16th September, 1978,

(ii) The Indian Administrative Service (Fixation of Cadre
Strength) Twelfth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1126 in Gazette
of India dated the 16th September, 1978,

@The Accounts and the Audit Report were laid on the Table of
Lok Sabha on the 30th August, 1978.
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(iii) The Indian Administrative Service (Pay) Eighth
Amendment Rules, 1978, published in Notification No.
G.S.R. 1127 in Gazette of India dated the 16th Sep-
tember, 1978.

(iv) The Indian Administrative Service (Pay) Ninth Amend-
ment Rules, 1978, published in Notification No. G.S.R.
1236 in Gazette of India dated the 14th October, 1978.

(v) The Indian Administrative Service (Fixation of Cadre
Strength) Fourteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1337 in Gazette
of India dated the 14th October, 1978.

(vi) The Indian Administrative Service (Fixation of Cadre
Strength) Fifteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1251 in Gazette
of India dated the 21st October, 1978.

(vii) The Indian Administrative Service (Fixation of Cadre
Strength) Seventeenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1277 in Gagette
of India dated the 28th October, 1978.

(viii) The Indian Administrative Service (Pay) Eleventh
Amendment Rules, 1978, published in Notification No.
G.S.R. 1278 in Gazette of India dated the 28th Octo-
ber, 1978.

(ix) The Indian Administrative Service (Fixation of Cadre
Strength) Sixteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1279 in Gazette
of India dated the 28th October, 1978.

(x) The Indian Administrative Service (Fixation of Cadre
Strength) Eighteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1280 in Gazette
of India dated the 28th October, 1978.

(xi) The Indian Administrative Service (Pay) Tenth Amend-
ment Rules, 1978, published in Notification No. G.S.R.
1281 in Gazette of India dated the 28th October. 1978.

(xii) The Indian Administrative Service (Fixation of Cadre
Strength) Nineteenth Amendment Regulations, 1978,
published in Notification No. G.S.R. 1325 in Gazette of
India dated the 11th November. 1978.

(xiii) The Indian Administrative Service (Pav) Twelfth
Amendment Rules. 1978, published in Notification No.
G.S.R. 1326 in Gazette of India dated the 11th Nov-
ember, 1978,

[P.T.O.



(10) A statement (Hindi and English versions) indicating the
result of the market loans issued by the Government of
India in October and November, 1978.
4. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 27th November, 1978, Rajya
Sabha passed the Constitution (Authorised Translations)
Bill, 1978.

(ii) That at its sitting held on the 28th Novem